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* IN THE HIGH COURT OF DELHI AT NEW DELHI
+ W.P.(C) 11816/2025, CM APPL. 48230/2025

CHANDRA SHEKHAR MISHRA ... Petitioner

Through: Mr. Abhay Kumar Bhargava,
Mr. Satyaarth Sinha and Ms. Khushi, Advs.

Versus

UNION OF INDIA & ORS. ... Respondents
Through:  Dr. B. Ramaswamy, CGSC for
UOl

CORAM:
HON'BLE MR. JUSTICE C. HARI SHANKAR
HON'BLE MR. JUSTICE OM PRAKASH SHUKLA

ORDER (ORAL)
Y% 07.08.2025

C. HARI SHANKAR, J.

1. This writ petition challenges a show cause notice dated 23 July
2025 issued to the petitioner by the Commandant of 162 Bn Border

Security Force.

2. After hearing learned Counsel for the parties, we dispose of this
writ petition with a liberty to the petitioner to take up before the
Authority, who has issued the show cause notice and who would be

adjudicating it, all the grounds taken in this writ petition.

3. Learned Counsel for the petitioner also places reliance on letter

dated 18 December 2024 issued by the Commandant of 109 Bn. He is
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also permitted to bring attention of the Authority, who has to decide

the show cause notice to the said letter.

4. We direct that the show cause notice be decided by a reasoned
and speaking order which would consider all the submissions raised
by the petitioner including the effect of the letter dated 18 December
2024.

5. The writ petition is disposed of accordingly.

C. HARI SHANKAR, J.
OM PRAKASH SHUKILA, J.
AUGUST 7, 2025/aky
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